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Appeal No. ST/545 /2008 — SM[BR] Date  20/07/2011

Assistant Registrar
C.E.S.T.A.T, New Delhi

To:
C.C.E. CHANDIGARH

C.R. BUILDING, PLOT NO. 19, SECTOR 17-C,
CHANDIGARH 160017

C.C.E. CHANDIGARH Appellant
Vs
M/S DIXON TECHNOLOGIGIES INDIA PVT. LTD. Respondent

I am directed to transmit herewith a certified copy of Final order No. 401 /201 1-SM[BR] dated 13.7.2011
passed by the Tribunal under Section 129, (B) of the Customs Act, 1962 & Financial Act 1994 relating to mfm
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
SINGLE MEMBER BENCH
Court-1V

Appeal No.ST/545 of 2008-SM
Date of Hearing/Decision: 13.07.2010

(Arsing out of Order-in-Appeal No.212/CE/CHD/08 dated 17.4.08
passed by the CCE (A), Chandigar)

For approval and signature:

Hon’ble Mr.Ashok Jindal, Member (Judicial)

1 Whether Press Reporters may be allowed to see the
Order for publication as per Rule 27 of the CESTAT
(Procedure) Rules, 19827?

2 | Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication in any
authoritative report or not?

3 Whether Their Lordships wish to see the fair copy of
the Order?

4 | Whether Order is to be circulated to the Departmental
authorities?

CCE, Chandigarh Appellant
Vs.

M/s.Dixon Technologies India Pvt.Ltd. Respondent

Present for the Appellant: Ms.R.K.Jagdev, SDR

Present for the Respondent: None

Coram: Hon’ble Mr.Ashok Jindal, Member (Judicial)

QY‘&ORDERNO. L(oy/,lo(f SNI@U

PER: ASHOK JINDAL

Heard learned DR. The short issue involved in this case is whether
the assessee is entitled for input service credit on outward
transportation service or not. As the issue attained finality by the

decision of the Hon’ble Karnataka High Court in the case of CCE




Limited reported in 2011 (23) ELT STR 97 wherein the Hon'ble
Karnataka High Court has held that the assessee is entitled to take
input service on outward transportation service. Therefore, the issue
is no more res integra. Accordingly, the appeal filed by the Revenue

is dismissed.

(ASHOK JINDAL)
MEMBER (JUDICIAL)
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